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[Shri Madhavrao Scindia]

their children who receive no wages other
than food from their employers. On grow-
ing up, they are given a loan of about Rs.
200 for their marriage. As they are never
able to repay the amount, they in turn, mort-
gage their children and the system of bonded
labour continues.

These labourers, on an average, put in
two mandays every day without respite.
They are given no leave and lose their wages
when they are unable to work due to illness.
Continuous work makes alarge majority
of them develop peculiar bumps and buffalo
skin.

It is likely that landlords, taking advan-
tage of some lacuna in the Borded Labour
(Abolition) Act, are able to cxploit poor
tribals and perpetuate this pernicious sys-
tem.

1 would like to urge upon the Govern-
ment to take immediate steps to tighten up
the provisicns of the Bonded Labcur (Abo-
lition) Act, so as to ensure that no loopholes
are left in it which may be taken advantage
of by unscrupulous landlords to continue to
exploit poor tribals.

(iii) Need to ban export of human
skelctons
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(iv) Need to pay compensation for the
structural weaknesses in flats constructed
at Prasad WNagar, Dzlhi by DDA and
refund of cscalated price charged from

allottees

SIIRI SURAJ BHAN (Ambala) : The
DDA, through its multipronged process,
has escalated the cost price of the 352 flats
of Prasad Nagar, New Delhi. The constru-
ction of these flats was procrastinated to
escalate the cost price. These flats were
built in a single phase by the same contrac-
tor but the allotment was made in three
phases.

With the second phase allotment, the
cost price escalated by Rs. 5,000/ in contra-
vention to what is mentioned in the brochure.
There was no choice before the allottees
bur to accept the escalation. Another shock-
ing fact was that what was exhibited in the
Sample House was by and by withdrawn in
quality and quantity. Tiles are conspicu-
ously absent in the 256 flats allotted in the
second and third phases.

Th: *Tendered Specification’ is a pledged
document promising the allottees what they
are expected to have. Itis a pity that this
document, along with many other impor-
tant documents has been denied to the
Residents Welfare Association, Prasad
Nagar 11, New Delhi-5, despite their repeat-
cd requests,



